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Visits to Children Home; Differently Abled Homes, Anganwadi and Schoois
in Slvaganga District from 11 to 13 September, 2014 Tamil Nadu

(Dr K.R. Shyamsundar Special Rapporteur, SZ - i]

4th to—1 ath
I

I—paid—a vlSlt‘to—S1uagangrd|snlcﬁn*‘Famll Nadu—from —1%
September, 2014 coveripg: two thldren home one schoot for wsuallv impaired,
one Anganwadi and dlscussed with dlstnct officials mcludmg Chief Education

officer, District Revenue Officer and Collector: Thewisiting:notes are given below:

1)-In. Tamil Nadu, the-department-of Social Defence that-was originally

called since” 1947 s the"‘Dé’;’jartrﬁéntiofiCe‘r[:iﬁed,‘S_chopls‘an'd Vigilance Service”:is

_sexuai exploutatlon and_
remtegrat:on ‘into the. mamstream o soEiety

E. Implementation of-the Juvenile Justice {Care and -Protection of
Chlldren) Act .2000 and lmmoral Trafﬁc (Preventlon} Ar:t 1956




3)'Schemes Implemented for the Welfare of Children:

Right to survival, right to protection, right to development and right to

participation are the four important-rights which are fundamental and to be

inherited by the children as per the United Nations Conﬁention on the RIghfs of
the Chlld Apart from prowdmg the basic needs of children like food clothlng and
shelter children need to be protected from assault, negligence, abuse, Human
Trafficking_, Drug addiction and sgexual explontat:on- Thefqepartmgnt of Social

Defence ensures that these rights that are essential for the development and
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survma!-,-'— then.he / she w;ll come unde he—category of chlidren m' need of care

el Tw r-..r_

and-pratection. . A .

3.3) "Child ‘WéHare™ Committees:  Child -Welfare Committees 'in TN are
functioning:in.all the 32 districts. Each Committee comprises one Chairperson and
four members of whom at least one member as woman. Though they are vested

with powers of MM or JM of F;rst Class, they Committees are not functioning as a

Court but thew fu nctlons areina Chlld fnend Iy amblance.




4} Children Homes: To cater to the needs of the children who require care
and protection, Children Homes are established under the provision of 13 {Care

and Protection) Act. Of the 36 Children Homes in Sivaganga District, 16 are issued

with 3 years registration; 12 with 1 year registration, No. of homes issted with :
conditional regis'tf‘at'io.r&is}leanﬂﬁ?hahe been cosed. 20 are run by NGOs and the
remaining by Governn:;ent. Each institution has 3~ capacity from ‘100 to 300.
Education up to-X Std is imparted. TN:Government: Has-sanctioned Rs.750/- per
child- per month  under- Integrated - Child Protection Scheme towards the
maintenance_grants.to all:the Children:Homes_including the:NGO .run_Children

¢ialzneéd ichildren thiére saretwo thomes iniChennai:namely:Bala

Homes: For sp
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Statistics of Children Home in Sivaganga District
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No. of Homes

No.of Homes

“No. of Homes

No. of Homes

No. of Homes

issued 3.yr issued 1 yr given conditional _| .  Closed -
Registraticn Registration. Regisiiation. -
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L. 4.2) Visit to Children Hoime run by Karthryn's Mercy Home Trust {Giris
J
Hostel), Maviduthikottai, Devakottai, Sivaganga Dlstrlct | paid a visit it on 12"

September between 4 and 6pm and the District Social Welfare Officer Mrs.

Revathﬁﬁd‘ti'fe—Presitient‘StTri._J.—JevapauiWere‘present.—‘l:-he—hmne*otcﬁpie: an
area of :about 5800 sq.M.-with, constructed area of 6700 sq.ft approximately and
the premises is kept neat and tidy. Though Mr. J. Jeyapaul started in on 12"
February 2006 has reglstered it in the year. ZMVmNo,, 44975/CW-2/2010 dt.

mv-g.

on.31:11.2014. | .advised:the.President .of the .Children Home. to.complete all

formalities:and apply-for:renewal:well: aheadl-‘:"t")_'fi:ﬁme ei-ez.:3*—mepths': prior toithe.-

Check up Register nor Chlldren S Medlcal Hxstory were found ﬁlled up. Moreover

the illegible observatlons made by the Medical Gificer made it impossible to

-.J‘ -,.,.'

health check up regl;f._ter.

4.2.2) It is found that neither the dite: of birth column nor commiunity

column found filled up at the time of admission of children. Both date of birth and




caste are’ very important for- their admission for higher studies or for
emplovability. The President was briefed about their importance and he was

asked to inquire from those who accompany the children and send him along with

his staff to the concerned native—place—to—procure-those—documents—and—he———
promised to attend.toit. Distm:tSuaal We}fare Officer Smt. Revathi, who was
present, noted the observations not onh,r for compllance but also to bring it to the

notlce of their Dlrector. The Commlssson may advise-thedifector; Social Welfare '?\ ;'/

e

7z membré'haum “to:ascertam rdateint

zfletd_sta_,

lgqu-g.‘ T et
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campus- of an; acre—and -a- half and --the__constructed areais. -about 4500 sq. ft:_,__S e

Litticiya, the Sister.in-charge.states .that it was started on. 1" lune, 2007 andat_

present they have 43 studentssincluding 18 girls. it has been granted conditional _

license.

4.3.1).Lack of 'Cpntihuity.in;Régigt_ration--oﬁtemﬁQ[afy:ghildren Home: The .

home m questlon was reglstered under 6 months reglstratlon category v1de~

Commissioner of Social Welfare dated 18th May, 2011 and the validity was up to
5



31% October; 2011 ofly. It is fournd that renewal proposals were submitted on 24

October, 2011 and then only on 10" December, 2013 and again on 18™ October,

2013. It is informed by the District Social Welfare Officer that the proposal was

sent to Commissioner of Socral Welfare, Chennai on 25t November, 2013 and no
order received tillidate:ilt is reliably learnt that similar situation exists in quite a
few units that seek renewal of license. ltis suggeéted that Commission may advise
Commissioner of -Social Welfare to systematize-the-:[icensing procedure for all

prior to_expir_y and all formalities completed_and even temporary:license.issued
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pnor to exp' of the hcense and that.no :nstltute at.an 'tlme rem_am w:thout

lthé Standardize
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moment: the V-ibecome eligible f6rBraRtof temporary ligéhse to ensure proper-and
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—————appointing-one Sub-inspe ctor-as-EhlId-We{fa re-Offi cer;—one—of—th e-Sub-Inspectors

———— — -

for the protection-of children do not have a full time District Child Protection

Offlcer The nrobatlon “officers of Soc:al Defence Denartment hold additional

charge of the posts in respective Dlstrlcts Each Police Statlon instead of

of each Police Station'f,-is-’-;aSkEdu__.tn;h__cld_ add_‘itionai charlge';‘ On transfer of such
ofﬁcer it is the duty of the Inspector-of the- Po!ice Station or Deputy

Supermtendent of the sub—duvnslon to appemt,anewsv'and ‘intimate to the

e r._ "

Chalrman Child Wetfare Commtttee whzch does not happen ‘atall"Moreover; the

Sub—lnspectqr_ des: nated as Chzllg_ We!fare Off' icer hlmself wou!d not remember |t

Ta
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ctmn Gﬁtcer

lruppathur (Swaganga Dlstnct) In Slvaga nga dlstrlct there ére 9 umts mcIudmg 5
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for mentally retafded 2 for orthopedmaﬁy xrnpalred ‘1 for hearlng |mpalred and -




one for visually impaired 'under the District Differently abled Weifare Office,
Sivaganga. It is good to note that no license is due for the current year and that

licenses are due for 5 in the year 2015 and for 3 in the year 2016.

5.1) 1 p-aid.-a visit to TELC Special Sthool for Visually Impaired on 11"
September 2014 from 1130 to 1330 hours On the basts of apphcatlon from TELC

dated 19" August, 2013, 4 license was for granted for 3 years wef 6.12, 2012 to

e e e e

19. 8 2015 as Spec;al Schooi for Vlsually Impalred,m Smdlsh Mission Hospltal
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athur and ebnd cted

this NGO alone and almost all the NGOS express the:r difﬁcultles whzch inturn

P v R PR R,

de!ay their date: of»mppiicatlon and consequentlv in receipt of license from the

Commlssmner ~of-—Brfferent]y~Ab!ed When Collector - called ‘on ‘me on 12"

LEnt g « s i ,k Gyowr ;-,.‘l.j\\r_ :_-,,-_1 " .

to coordmate aIi the conc_erned wmgs durmg his monthly meetmg to avcnd delahy_*
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Commlssmner of Dlﬁerently abled to'issuernecessary curcuiar to streamlme the

process of issuance of license:

5.3) The reasonsfor*“dep!eﬁon‘nfstrength of visually impaired students
both in Government run and NGOs run schools were discussed with the District

leferently Abled OfF icer and NGOs. Awamamngwbﬁc and use of Early

AE L i e pEhaoll raen, n iR fiod PR ol SR

Intervention Centres in each district and__admigsmn of partially impaired children

in nearby regular schools (under SSA ¥

6) Non Avallablhty of To:let Facnhty__m Schools Chtef Educatlon Off cer Smt

Vasanthi reports that In Singalpunari block in Sivaganga there are. 79 srhooL and

of which.in 12 schodls (15%), wiiich are fisted below do not have any toilet facility -

for boys in 9 schoals or girls'in 3 schools..
a) Poolathankurichi - ubisecode —33231001701= N& Boys toilet
b) Slttammalllpattl u_basecche. 33231001001 - No‘boys toilet
c) Singampunari - ._.ubise'COde;.—..S’_BZB1000204.—_ No boys toilet _
d) Mettupatti ubisecode — 33231000302 - No bbys- toilet




e} Anfampatti GHS ubisecode = 33231000213 ~No'boys toilet

f} Kollikudipatti ubisecode — 33231002102 - No boys toilet
g) Serudapatti ubisecode —-33231001802 - No giris toilet
h) Kalikudipatti ubisecode — 33231001206 - No boys toilet
[) _innothipatti ubisecode — 33231000902 - No girls toilet

i) Tennamalpattl ubisecode — 33231000901 — No gifls'toiiet
k} Analkarapattl ubisecode 33231000106 - No boys toilet
1) Marudlpatti ubisecodé — 33231000402 - N6 boys toilet
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niatal and pre.na_tal,-women and adoIescent glrls
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7.1) Objectxves of ICDS The main. objectives Df ICDS are as follows

a) To lay the foundation for proper psychological, physical and social

oo

develo ment of the Chl|d . _ T T

b} To reduce; the mmdence of mortallty, morbldlty, mai—nutntlon and school

dropoﬂt
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c} To achieve effective coordination of policy and impiementation amongst

the various department to promote child development

7.2} 1 pald a visit to Kalimettupatti Anganwadi centre along wuth ICDS Dlstrlct

| Ofﬁger Smt. Alaguselvi.. The children were in a happy frame of mind. Thev
exhibited their talents-arid:thesquality-offoed supplied \.\.fas gc_)od. 11 registers
containing details of family, supplementary feeding, house visit plan register and
weight record of children were well maintaiderﬁ‘:iéri'sltﬁearienhg to note that the
weight record of children is being scrupulously followed. The syllabi for teaching

month- wise also'have been beautifully depicted. — - - -

7 2: 1) Unfortunately m the first week of- August 2014 two chlldren from thls

un dwsh ot w
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buildings
BateEs;
i SRS Contingent-fang Sould e provided o existing Anganwadi-centers
forEaiTying it inorrepaitsand forsproviding waterand drainage facilities -
't

« 1. Aischeme should be drawn to have a-shortlisted:person in each area to fill up *

vicaricythen and there®
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